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they should consider it from the point 
oi view of benefits for the agricul
turists.

THE MINISTER OF CHEMICALS 
AND FERTILISERS (SHRI P. C. 
SETHI): For the consumption of pes
ticides it is not possible to have for
mulations made out in each and every 
State because it depends upon most 
of the private parties and the loca
tions are decided mostly by them. But 
it has been cur policy to make pesti
cides available in each and every 
State to the extent necessary and in 
terms of their requirements.

SHRI N. E. HORO: I would like to ! 
know whethei they will reconsider I 
the question of encouraging a public i 
sector undertaking towards manufac-j 
turing pesticides. Will they recon
sider’

SHRI P. C. SETHI: Consideration 
and reconsideration is always our 
policy..............(Interruptions).
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DR. HENRY AUSTIN: I would
like to know from the hon. Minister 
whether the Ministry is aware of the 
fact that pesticides have deleterious 
effects on birds. For instance, over 
three lakhs of ducks have died in 
my State and a large number of them 
in my constituency and the result of 
a study made on that shows that it 
was the pesticides that were responsi
ble for the large-scale deaths of the 
bird.

So, formally when new pesticides 
are formulated or efforts made to start 
units for the formulation of pestici
des, will the hon. Minister see or give 
necessry directions to officers to see 
that harmful effects, if any, of the 
pesticidcs are voided or are not there?

SHRI P. C. SETHI: There is already 
in force the Insecticides Act from 
1969 and all insecticides are required 
to be approved under this Act by the 
Insecticides Board. Therefore, before 
any insecticide is used in the field, 
it has to get the clearance which is 
given after verifying as to its efficacy, 
toxicity and if it is in conformity 
with the specifications.

With regard to the instance he has 
cited where a large number of birds 
died, jf the hon Member gives me 
full details, I will certainly hold in
quiries. a
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THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD SHAFI QURESHI):
(a) to (c) A statement is laid on the 
table of the Sabha [Placed in Ltb- 
rary See No LT-11313/76]
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medy this defect and include the name 
of Gauhati so that people traveUinf 
from Jammu and Kashmir and such 
other places to Gauhati and even to 
Shillong may get the benefit ot such 
concessions?

SHRI MOHD SHAFI QURESHI? 
The earlier pattern of hill concession 
was that the concession was given 
to non-hill stations so that the peo
ple could from plains to hill stations 
Now a scheme has been devised by 
the Railway Ministry whereby the 
hill people get the concession to visit 
the plains Accordingly this scheme 
was put into effect from 1st of July, 
1976 and the system laid down is that 
they will have a concession of 33-1/3 
per cen*, of the ticket which is taken 
by the normal passengers The mi
nimum number is 60 in the case of 
M G and 75 m  the case of broad- 
gauge
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SHRI DINESH CHANDRA GO- 
SWAMI From the statement it ap
pears that th«»se concessions are only 
available to a group uhich should be 
normally 60 persons m the case of 
M G and 75 persons in the case of 
B G Am I correct in understanding 
from the statement that if the num
ber of persons is less than 60 or 75 
say 59 or 74, this concession will not 
be available7

My second question is that in the 
statement in the list of the stations 
on the termination of journey upon 
which i  g-oup is entitled to conces
sion, the r nme of Gauhati is not there 
though it is both a capital and a place 
of extreme historical importance So 
I would like to know whether the 
Government has any proposal to re

But if thcie fcre lesser number of 
people and the State Government cer
tifies th«.t they could not get more 
numbtr of prople, that matter can 
be co dp ed A* far as Gauhati is 
concer led I can assure the hon Mem
ber that Gauhati will be included m 
the list

SHRI F GANG ̂ DEB In view 
of balancing the railway concession 
tickets for the students in relation 
to the cjir-farc concessions I would 
like to know f»*om the Minister whe
ther the present second-class railway 
concession to students will be consi
dered for itvi^ion to make it a flrst- 
cla'-s concession ticket in comparison 
to air-faie concessions and facilities 
which "how a big difference between 
the tw'o

SHRI MOHD SHAFI QURESHI 
We are not going to compare the 
concession given by the Airways We 
are having our own system of con
cession which js working very well 
and the students have accepted it




